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JOINT VISIT REPORT OF “AFFORDABLE HOUSING PROJECT” AT RAHUL 

NAGAR NEAR RIVERA TOWNSHIP (PHASE-1) MUNICIPAL 

CORPORATION BHOPAL 

 

Dated 14/08/2020 

  
 

Prepared  

by 

The committee constituted by Honorable National Green Tribunal in reference to 
the OA No. 44/2020 

Riviera Town Owners Society Versus State of Madhya Pradesh & Ors. 
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JOINT VISIT REPORT OF “AFFORDABLE HOUSING PROJECT” AT RAHUL NAGAR 

NEAR RIVERA TOWNSHIP (PHASE-1) MUNICIPAL CORPORATION BHOPAL 

 

Sub:  Committee constituted by Hon’ble National Green Tribunal for submission of report 

along with ATR as per order dated 23/07/2020 in the matter of OA 44/2020. 

 

Ref:  Order dated 23/07/2020 in the matter of OA 44/2020 by Hon’ble National Green 

 Tribunal (Annexure-I).   

The Hon’ble National Green Tribunal vide order dated 23.07.2020 in the case titled as Riviera 

Town Owners Society Versus State of Madhya Pradesh & Ors. Original Application No. 

44/2020 (CZ) (I.A. No. 73/2020) constituted a Joint Committee consisting of:-  

(i) Commissioner, Municipal Corporation, Bhopal  

(ii) Divisional Forest Officer, Bhopal  

(iii) Madhya Pradesh Pollution Control Board   

 

The Committee is directed by Honorable National Green Tribunal to visit the place and submit 

the action taken report within six weeks.  

In view of the above, for the purpose of constituting the said committee as per orders of the 

Hon’ble Tribunal, following officers were nominated by the concerned departments for visit: 

1. Shri KVS Choudary (IAS), Commissioner, Bhopal Municipal Corporation, Bhopal. 

2. Shri H. S. Mishra, Divisional Forest Officer, Bhopal  

3. Shri H. S. Malviya, Superintending Engineer, M.P. Pollution Control Board, Bhopal. 

 

The documents regarding OA sent by applicant to the committee on 11/08/2020 (Annexure-II).  

 

The committee visited the site on 14/08/2020. Before visit to the site the committee discussed the 

details of the order and the responsibility entrusted to the committee by Honourable National 

Green Tribunal the contents of the order. As per order dated 23/07/2020 the Para 1. States “The 

issue raised in this application is unauthorized and illegal action of the respondents where 

construction activity is carried on by Respondent no.2 in its project “Affordable Housing 

Project” at Rahul Nagar Near Rivera Township (Phase-1) in the middle of the Bhopal which is 

the capital of Madhya Pradesh without obtaining required Environmental Clearance as per the 
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conditions in the approved layout permission of Town and Country Planning Bhopal and EIA 

Notification, 2006 as amended in 2018.”   

During visit to the site, apart from committee members’ officers from municipal corporation 

Additional Commissioner Shri Harendra Narayan IAS, Shri A. R. Pawar I/c CE, Shri R.K. Goyal 

I/c Executive Engineer & shri M.K. Day (contractor, Mehta & Associated LLP) and from 

MPPCB Regional Officer, Bhopal Shri Alok Singhai were also present. 

 

Shri KVS Choudary, Commissioner explained the project and mentioned that Government of 

MP, Department of Urban Development has been awarded sanction of this project under 

“Pradhan Mantri Awas Yojna (Urban) – Housing for all Mission” by  the Central Sanctioning-

cum-Monitoring Committee (CSMC) of the Ministry of Housing and Urban Poverty Alleviation-

II, Government of India on 2nd December, 2016.  This piece of land part of Khasra no. 131 about 

2.892 Hectare was provided to Municipal Corporation by the State Government for the project 

and Bhopal Municipal Corporation obtained approval of Town & Country Planning on 

26/12/2018 for 768 Units of 01 Block of EWS, 04 Blocks of LIG & 06 Blocks of MIG. (T&CP 

approved map-Annexure-III). Municipal Corporation further obtained revised approval on map 

from T&CP on 14/07/2020 for the same Khasra No. 131 with area 2.630 Hectare with units of 01 

Block of EWS, 04 Blocks of LIG & 06 Blocks of MIG. (T&CP approved map-Annexure-IV). 

 

Further, Shri Choudary explained the committee that the corporation is developing this project in 

two phases. In phase-I, the construction is in progress.  Even the registration certificate of project 

granted under Section 5 of the Real Estate (Regulation and Development) Act, 2016 is only for 

phase-I is attached as (Annexure-XII).   The matter of environmental clearance is not in picture 

since the Phase-I construction area is less than 20000 Sq.m. The details of the constructed area 

and certificate dated 14/08/2020 are attached (Annexure-V).  Shri Choudary informed the 

committee that the permission granted by T&CP with conditions which duly complied with by 

Municipal Corporation. As for as condition regarding environmental clearance is concerned the 

condition 25 states as follows:  



Page 4 of 6 
 

 
He informed that the condition is regarding EIA notification 1994 (Annexure-VI) which is 

repealed by Ministry of Environment and Forests New Delhi in year 2006 by notifying EIA 

notification, 2006  Shri Choudary informed the committee that the site earmarked for the project 

was duly notified for residential area as per approved City Development Plan of Bhopal-2005 as 

mentioned in T&CP permission. He informed the committee that the Municipal Corporation 

Bhopal has inventorize and taken care of the trees available at site prior to start of development 

at site details of trees with photographs attached (Annexure-VII).  

 

After detailed discussion and documents verification the committee visited the site construction 

work which is under progress on 05 blocks that includes 01 EWS Block & 04 LIG Blocks and at 

the sites of rest 03 blocks some digging was found but no RCC work was found.  
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 During visit DFO asked about the locations of compensatory plantation for the tree felling done 

at site. The officers of Municipal Corporation informed that the plantation has been done at 

various open areas within municipal corporation Bhopal. It was suggested by DFO that atleast 

two-three rows of local species of the trees should be planted towards the Riviera Township 

which will work as curtain between the proposed housing and the Riviera Township. 

 

During visit the arrangements for control of fugitive emissions like GI sheet or green net curtain 

were not observed and also the Municipal corporation has not obtained the consent to establish 

from the pollution control Board under section 25 of the Water (Prevention and Control) Act 

1974 and under section 21 of the Air (Prevention and Control) Act 1981. Sewer of these blocks 

have to be connected in nearby sewer trunk main of 800 m.m. dia , for that necessary permission 

has already been taken from Executive Engineer P.H.E.D.  Bhopal (annexure - VIII).  

. 
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Recommendations: After visit of the site and detailed discussions, it was concluded by the 

committee that –  

1. The total construction area of the project for whole project for which joint/single 

permission from T&CP has been obtained will be more than 20000 Sq.m. Hence 

Municipal Corporation has to obtain Environment Clearance for the project for ensuring 

the compliance of EIA Notification, 2006.  

2. The Municipal Corporation has already applied for consent to establish from State 

Pollution Control Board under section 25 of the Water (Prevention and Control) Act 1974 

and under section 21 of the Air (Prevention and Control) Act 1981.  

3. The Municipal Corporation to file the compliance of the conditions of permission of 

T&CP. 

4. The Municipal Corporation shall plant atleast two rows of local high rising trees towards 

Riviera Township. 

Action Taken Report: 

1. The Municipal Corporation is in the Process of Appointing NEBT accredited 

Environment Consultant for preparation of EMP and will obtain Environment Clearance 

for the project for ensuring the compliance of EIA Notification, 2006 (Annexure-IX). 

2. The Municipal Corporation is already having consent to establish from State Pollution 

Control Board on 04/09/2020(Annexure-X). 

3. The compliance report of the conditions of permission of T&CP (Annexure-XI). 

 

Enclosures: As mentioned above (Annexure I to XI). 

 

 

 

 

 

(H. S. Malviya) 

Superintending Engineer, 

M.P. Pollution Control Board, 

Bhopal 

 

 

(H. S. Mishra)  

Divisional Forests Officer 

Bhopal 

 

 

 

(KVS Choudary (IAS)) 

Commissioner 

Municipal Corporation Bhopal 

 


























































































